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 Siate  Government  has  offered  a  num-
 per  of  places  including  the  Salt  Lake
 aréa.

 I  urge  upon  the  Government  to  shift
 the  Head  Office  ta  Calcutta  immediate-
 ly.

 Mr.  Patil  being  here,  I  would  re-
 quest  him  to  answer  and  to  give  an
 assurance  on  the  Floor  of  the  Huuse.
 In  this  connection  I  would  like  to  men-
 tion  that,  during  the  last  Session,  Shri
 Somnath  Chatterjee  and  myself  met
 the  Hon.  Minister,  Mr.  Patil,  and  he
 categorically  assured  us  that  the  Head
 Office  of  the  Hindustan  Fertiliser  Cor-
 poration  will  be  shifted  to  Calcutta  ag
 early  as  possible.  I  think  the  Hon.
 Minister  will  honour  his  assurance.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  VEEREN-
 DRA  PATIL):  The  Hon.  Member  has
 mentioned  abdut  shifting  the  Hindus-
 tan  Fertilizer  Corporation’s  office  to
 Calcutta.  It  is  true  that,  in  this  con-
 nection,  the  Hon.  Member  Shri  Som-
 nath  Chatterjee  and  the  Hon.  Member
 who  spoke  just  now  had  met  me  and
 had  discussed  this:  and  I  am  already
 in  correspondence  with  the  State  Chief
 Minister.  But  he  has  raised‘this  point
 just  now  and  I  had  no  knowledge  that
 he  would  raise  it:  otherwise  I  would
 have  come  prepared  to  make  a  state.
 ment.  Therefore,

 I  would  request  him
 to  give  me  some  time  to  make  a  state-
 ment.

 (नई  दिल्ली)  :

 77  के  अंतगर्त  मान-

 (iii)  REPORTED  STRIKE  BY  INSURANCE
 MeEpicaL  PRACTIONER  ON  THE  PANEL
 OF  EMPLOYEL’S  STATE  INSURANCE  SCHEME
 IN  MAHARASHTRA

 SHRI  R.  K.  MHALGI  (Thane):  I
 have  to  draw  attention  to  the  situation
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 created  by  the  indefinite’  strike  of  about.
 3,000  Insurance  Medical  Practitioners
 on  the  panel  of  Employees’  State  Tasur-
 ance  Scheme  in  Maharashtra  from  1st
 May,  1980.  The  principal  demands  of
 these  doctors  are  as  follows:

 (i)  The  capitation  fee  paid  to  them
 at  present  at  Rs.  2.50  per  family  per
 month  be  raised  to  Rs.  5.10  per  family
 per  month,

 (ii)  They  should  be  given  adequate
 representation  on  the  ESI  Corpora-
 tion  and  concerned  committees  at
 various  levels.

 (iii)  The  present  procedure  of
 wrongful  disentilement  of  insured
 workers  putting  both  the  workers
 and  the  doctors  to  a  loss  for  the  fault
 of  his  employer,  be  completely  chang-
 ed.

 The  entire  present  procedure  cf  mak-
 ing  an  IP  disentitled  to  medical  bene-
 fits  under  the  scheme  is  irregular  and
 needs  complete  change  as  suggested  by
 the  doctor’s  so  that  an  IP  is  not  dis-
 entitled  so  long  as  he  is  in  insurable
 employment  and  his  contribution  is
 cut  from  his  wages.

 The  other  two  demands  of  the  doctors
 are  also  fully  justifiable.  The  IMP
 doctor  is  the  kind-pin  in  the  scheme
 and  representation  of  these  doctors
 along  with  the  present  other  represen-
 tatives  of  the  medical  profession  will
 help  the  running  of  the  scheme  sym-
 pathetically  and  making  it  popular.

 I  must  bring  it  to  the  notice  of  the
 Hon.  Minister  that  most  of  the  Natio-
 nal  Trade  Unions  (HMS,  AITUC,
 BMS,  CITU)  have  strongly  supported
 the  demands  of  the  doctors  and  of  the
 Corporation  te,  settle  them  early.

 The  strike  of  the  doctors  is  now  one
 monffi  old  and  I  earnestly  request  the
 Hon,  Minister  of  Labour  to  look  into
 this  maffter  urgently  and  de  justice  to
 these  Insurance  Doctors  and  also  the
 workers.


